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IN THE CEPTRAL ADFINISTRQTIVE TRIBUNAL: HYCERZE/D BERCH: AT
HYDEREERD.
O.A.ND.'asolga'
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BE VERN:
P. Anjaneyulu. -
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1. The Supdt. of Post Offices,
Naragsrecpet Division,
Narasapaoogt ODt., Guntur.

2. The Dirsctor of Postal Services,’
DFFLce of the P.M.G.,

3. Jlllellamudi Subba Raa

COUNSEL FOR THE APPLICANT:  SHRI §.
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DATE OF JUDGMENT
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«es Applicant.

.. Respondents.

Ramakrishna Raon

COUKSEL FCR THE RESFONDENTS: SHRI N,R, Davarali,

. _ Sr/3@¢1.CGSC.(For R=1 and 2)
Shri Syed Sharges Ahmed, for R=~3.

CORAM:

HON'BLE SHRI JUSTICE V.NFELZDRI RAQ, VICE CHAIRMAN

HCN'BLE SHRI R.RANG/RAJAN, MEMBER (ADMM.)
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0A.350/93 | '  \
Judgement .

( As per Hon, Mr, Justice V, Neeladri Rac, VC ) e

Heard Sri S, Ramakrishna Rao, learned counsel far e
the applicant and 5ri N.R. Devara], learn8d counsel qu
the respondents and Sri Syed Shareef Ahmed, learned
counsdl for R-3.

2. In pursuance of the notification dated 28-11-1992
calling for applications ?Eﬁi} the posts of EDBPM,

Mulakalur, the applicant and R-3 herein and two others
applied with all the certificates, While the applicant
is a matriculate; R-3 passed 9th class; and the other
tuo are graduates, The case of the other. tuo wers not
considered by R-1 on the ground that they are having
higher educational qualifications, -Be that as it may
they are not challenging selsction of R-3 as EDBPM,

3. The main contention for the applicant is that
matriculates have to be preferred to a non-matriculate

and as the R-=3 is non-matriculate/anﬁ=heaee selection

of R-3 is illegal, ' -
4, \le perused the order in regard to selectiadn of R-3
which is in the record that is praduced.' Therein it is
stated that as the applicant herein %as not established
that he is having immovable property in his namg/u$SAL,
aﬂmé will not be considered,

S« Alongwith the application, the applicant herein {
submitted property Septificate issued by the Village

. OffPicer which is countersigned by MRO {copy of the samg
is at Annexure VIl). The report of the Sub Diuisional":

;:ipector, Mulakaluru Sub Division, is to the e€Pact
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that there is mo ragiatared document with salsable rights in
name of the applicant in regard to the properties said to hav
awnad by him,

6o It is stated for the applicant that he is ths ofly son

and his father died sbout 15 years back, The further caese of thi

re

applicant ies that the lands referred to in Annexure VIl Propartj

cartificats wvere already sntered in t he peas book given to the

epplicant, ' =

Te There cannot be @ny registered document in the reme of
tha owner if he succeeds to the ancestral proparty, There may be

mutation or there may not be mutation in t he nams of the heir or

8uccessor. But still inthe case of encesiral property, if a doubt i
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arises as to whether they belong to ths person who claimed as ouner

~or not, then Necessary inquiry nas to be made, But the report of {\

the Sub~Divisional Inspector discleses that he had come to the cop=.

clusion that the applicant had no property in hHis name and he hss

f
s8lesable interest in tha landsclaimed by him, perss on the groundll

that there is no registered document in his name, But as already \m

0

observed it is not a cese where there wiil be any registersd deed

in regard to the ancestral property, if ona got it on the basisof |

mare sucession,

&
8, So, in the circumstances, it is Just and proper to diract r’

P 4

Rel who is the appointing authority to get an inguiry mede in osder -
determine as to whather the applicant is the owner of the propartie'*i‘
a -
d by . Annexurse !Il. a copy of which is enclosed to the applica=
covere

t in pursuance of the notificetion. If on
n £ilsd by the aolican "
di enaina\:'““ {t 12 qQing o DR Teld that the appl]
t di
ot the -
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interest in the lands claimed by him, his case along-
with the case of R=2 for appointment to the post of
lEDBPN hasto be considered in accordance with the rules,
It is also just and proper to allow R-3 to continue as
EDBPM but on provisional basis till final selection is
going to be made, If ultimately R-3 is going to be
selected/auen this period should be treated as.a regulqr__i )

ona, ‘ ' 3
g, The DA is ordered accordingly. No costs.// }”

e
(R. Rangarajan) (V. Neeladri Rag)
- Member (Admn) Vice Chairman

Dated : July 28, 395
Dictated in Open Court

4¢;ﬂ43{2
Dy.Registrar{Judl)
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Copy toﬁ-

1. The Superiendendent of Post Offices, _
Narasaraopet Divisicn, Narasaraopet, Dist Guntur, - : .

2. The Director of Postal Services,
Office of the P.M.G,Vijayawada Region, ’ -
Vijayawada, : '

-‘Egg\cogﬁ Lo Mr.Syed&Shareef Ahmad,&dvocaté?%3 6~725,
fxvPpg Screet. N0°llﬁi ajatﬁNagar4ﬁyd_509aﬁ2Oﬁngf‘

4, One copy to Mr.S.RaMa Krishna nao,AdvocaLe,u T, Hyd.

5. One copy to Mr.N.R,Devarsj,8r.CGSC,CAT,Hyd.
6., One copy to Library,uA*,Hyderdbad

7. One spare copy.
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' - THPED BY CHECKED BY !
COMPARED BY APPROVED BY

IN THE CENTRAL XDMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MR, JUSTICE STADRI RAO
- VICE CHAIRM
AND :
THE HON'BLE MR,R.RANGARATAN:{u{aDMV)

>¢.57° :

DATED =—=—c—ea-—- - 1995.~

EREER7TUDGMENT &

v - Admi ted and Interim directions
' iSSLl .

Allowed,

Disposed -0f with direct ion,&/

Dismigsed.

Administrati;a fribnal
DESPATC H .
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